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- the Central Project is located.
- The National Thermal Power
Corporation has not experienced
any difficulty in making recruit-
ment according to these directives
for their Ramagundam Super
Thermal Power Station. Even for
posts in the supervisory catego-
ries, NTPC expects to largely re-
cruit people from Andhra  Pra-
desh. As far as the executive and
managerlal posts are concerned,
these are filled either through
recruitment on an All-India basis
or by transfer from within the
organisation as is the case in all
multi-unit public sector under-
takings of the Government of

India. The National Thermal
Power Corporation anticipates
the requirement of approxima-

tely 3200 persons in various cate-
gories in the Ramagundam STPS
of which the details are given be-
low: '

Executives

Supervisory 390

Non-supervisory

Technical - a7 2900

Non-sunervisory

non-technical ~ “=g” 200

) TotAL 3200
- - T =

'f‘he creation and augmentation
of facilities for technical educa-
tion is the responsibility of ‘the
_State Government though pro-
' posals for opening new technical
institutions require the approval
of the All India Council for Tech-
nical Education of the Mlmstry
of Education, Government of

India. The

financial provisions
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for this purpose have, however,
to bt made by the State Govern-
ment within their own plan.

Irregularities in the Voters’ List

‘of West Bengal C e
1651, SHRI RAMANAND
YADAYV:
SHRIMATI AMARJIT
KAUR: .
Will the Minister of LAW,
JUSTICE AND COMPANY

AFFAIBS be plea.sed to state:

(a) whether it is a fact that re-
presentatives of the Congress (I).
the Congress (S) and the SU.C.I.
of - West Bengal met the Secret-
ary to the Chief Election Com-
missioner and referred to Com-
prlaints of approximately 8,00.000
alleged irregularities in voters’
list relating to about 100 assembly
constituencies which they have
submitted to the Chief Electoral
Officer and the registering au-
thorities for verification;

(b) whether it is a fact that a
complaint was sent to the Elec-
tion Commission that the officials
of Chief Electrical Officer, West
Bengal were not cooperating with

the parties who want to verify
the numbers whose names find
place in the electoral roll, al-

though they are non-existent; and

(c) if the answers of the parts
(a) and (b) above are in the
affirmative, what action Govern-
ment propose to take to remedy
the situation?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI JAGAN NATH
KAUSHAL): (a) and (b) S|Shri
Anand Gopal Mukherji, M.P.
President of the ad hoc Commit-
tee of Indian National Congress,
West Bengal; Bhola Nath Sen.,
Leader of Legislative Party of
Indian National Congress, West

Bengal, Priva Ranjan Das Mun-
shi Saugat Rai, Pradip Bhatta-
cherJee Leader of the Conoress

(S) in West Bengal met the Chief
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Election Commissioner on 8th
January, 1982 and made com-
plaints urging that a systematic
manipulation had been done in
the preparation of electoral rolls
and that the electoral rolls of all
the constituencies in West Bengal
were defective. They pleaded for
the extension of time for filing
claims and objections and for
furnishing to the Commission the
lists of specific cases of irregula-
rities,

The Chief Election Commis-
sioner pointed out to the repre-
sentationists that only specific
complaints should be made to
him and that too after exhaust-
ing the remedies provided under
the law by filing claims and ob-
jections before the Electoral Re-
gistration Officers concerned,
Moreover the specific complaints
should be based on the electoral
rolls as finally published on 31st
December, 1981, which were re-
published on 1st January, 1982 in
connection with the summary re-
vision of electora] rolls with re-
ference to 1st January, 1982 as
the qualifying date.

The representationists informed
the Commission that copies of the
specific complaints had heen fur-
nished to the FElectoral Registra-
tion Officers and the Chief Electo-
ral Officer, West Bengal and it
was only for the information of
the Commission that copies of
such complaints were being for-
warded to the Commission,

The Commission has stated
that no specific complaint was re-
ceived by it. Some complaints of
general nature about the partia-
litv of the persons engaged on
enumeration/election work in the
Election Danartment of the State
Government were however re-
ceived. As the complaints were
not specific, no action could be
taken by the Electon Commis-
sion.

The draft elect:,rél rolls  were
published in the offices of the
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Eiectoral Registration Officers
concerned and in the polling
booths for verification by the in-
dividuals and copies thereof were
supplied to the political parties
for verification,

() Under article 324(1) of the
Constitution, the superinten-
dence, direction and control of
the preparation of electoral rolls
for and the conduct of all elec-
tions to Parliament and to the
Legislature of every State veste
in the Election Commission. The
guestion of taking any action by
the Government in the matter
tdoes not arise.
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